
- 

CENTRAL ADMINISTRATIVE TRIBUNAL 

CALCUTTA BENCH 

No, hR 207 of 98 
(OR 503 of 96) 

Present : Hon'ble Mr.5as!upta, Administrative hember 

N.S.GIANI 

vs 

UNION OF INDIA & 08S. 

For the applicant 	: ir.R.K.De, 	counsel 

FT 	the respondents: ls.8.Ray, 	counsel 

eard on : 	5.6.98 Order on 	: 	5.6.98. 

ORD 	ER 

Pursuant to our order dated 5.5,98 the applicant has 	riled 

a Pliscellaneous Application seeking 	amendment of para 7. The MA is 

allowed. The amendments be incorporated in the OR. Let the matter be 

listed 	for he.arinq on 30.6.98 as part heard. The MA is 	accordingly 

:disposed or, 

•T:: 	
-. 	. ME MI iBER ;A) 

* 

I 	
t.n. 

4 


